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1. Srnt. Phool Pati 
wd/o Late Sh.. Munshi Pam 

2.. Raj Bhadhur 
s/c Sh. Munshi Pam 
r /o God Bhat4'an Gal i No.40 
Sadh Naqar-I 
Palam Colcrny 
New Delhi, 	 . . Applicants 

(By Advocate: Sb. Yogesh Sharma) 

Vs. 

Un ion, of rndia throuqui 
The General Mariacier 
Northern Railway 
Baroda House 
New Dcflhi, 

The Divisional Railway Manager 
Northern Railway 
Firozpur Division 
FT rozpu r. 	 . Resporiden ts 

0 ---- LQEaI 

Claim of the applicant is for compassionate 

appointment for the son of the deceased. Her request 

was rejected on the ground that he does not pcsses the 

mnrnum educational qualifications despite relaxation, 

as 	contained in Clause '/1 of Master Circular No . US 

which deals with appointment on compassionate ground,. 

2.. 	Appi loan t's counsel con tends that there 

are number of posts and provaslons for which the 

'i,inlmui'n educational qualifications prescribed may not 

be 	insisted upon but the henef i.t of the same has ['ccii 

granted only to the widow of Govt , Se r van t and same 

has 	not been extended to the .or' of the. Govemnn,en Ii 



servant. which is not only ii leqal but discriniinatai-v 

violative of Articles 14 and 16 of the Constitution of 

India, 	Moreover, Clause xiii of the Master Circular, 

it is contended that on prior approval of the Mini ster 

of Railways and approval of the General Manager, arii 

provision of the Master Circular can he relaxed or 

deviation from the provisions mentioned in the 

Circular ibid is allowed. Applicant states that bei rçj 

an 	till terate he could not seek such relaxation under 

Clause XIII ibid. 

3.. 	E n d s of justice wou Li be met if the 

c 	 present DA is disposed of by dir ecting the applicant 

to represent, seeking relaxation under Clause XIII of 

the Master Circular narrated vide OM dated 7.8.1990., 

to respondents who have den led the anpo in tmen t only on 

the 	ground of education qua] i ficatiori , they would 

consider the case of the applicant and Lake riece.ssai'y 

steps for seeking approval of Minister of Rail ways 

within two mon ths from the date of receiving the 

representation of the applicant. The representation 

shall he macic by the applicant within one week V rain 

the date of receipt of a copy of this order. 	NC 
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